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is the meaning of it and whether the Govern-
ment abides by that Resolution or is under 
an obligation to implement it. You should 
tell us. Otherwise it is impossible to get on. 
What is the use of passing a Resolu-i ion 
when the Government ignores it. 

MR. DEPUTY CHAIRMAN : You can 
refer to all these points when you speak on 
the  President's address. 

SHRI NIREN GHOSH (West Bengal) : 
You should give your opinion. 

MR. DEPUTY CHAIRMAN : Let us 
proceed with the next business. 

SHRI BHUPESH GUPTA : You may not 
give your opinion just now but I want to 
place this before you. Here is a Resolution 
passed by this House. Now this Resolution 
is the property of the House. The Protection 
of this Resolution and respect for it is a task 
that goes to you, Sir. Now 1 should like to 
know from the Chair what view the Chair 
takes of this Resolution. I should like to 
know from the Chair whether it is valid or 
invalid and how the Chair views the 
reactions or behaviour of the Government in 
relation to this Resolution. Today it is 
Tuesday. The Budget will be Presented on 
Saturday at 5 O'Clock. The Resolution says 
that legislative and other steps should be 
completed before the Presentation of the 
Budget. I should like to know from the Chair 
in what manner this Res >lu;ion is going to 
be given effect to and how we should called 
upon to pass the necessary legislation as 
enjoined by the Resolution. These are my   
submissions. 

MR. DEPUTY CHAIRMAN : It is 
already five minutes past three and it will 
not be proper to go on any more with this 
when there is the Short Duration Discussion 
fixed for 3 P.M. 

SHRIMATi YASHODA REDDY ; The 
negotiations are not connected with the 
abolition of the privy purses ; they are to see 
how far the Princes are giong to support the 
Indira Gandhi Government. The 
negotiations are not about this Resolution. 

SHRI A. P. CHATTERJEE (West 
Bengal) : This is a serious charge and there-
Mi 4RS/70—8 

fore the matter has to be gone into by the 
Chair. 

MR. DEPUTY CHAIRMAN   : Now I 
pass on to the next business.   Dr.  Bhai 
Mahavir. 

SHRI NIREN GHOSH : Unless the Chair 
is seized of the matter in the coining day or 
the day after, there is going to be trouble. 

SHRI BHUPESH GUPTA : Why this kind 
of generous treatment to the former Princes 
who are up against this Government ? 
Because this Government has supporters in 
them in Rajasthan military has been called to 
attack the poor peasants in the G?nganagar 
area. Womenfolk have been malested. 
People have been shot. Houses have been 
raided. Government act in that vindictive 
manner and with such expedition against the 
poor peasants there. And when it comes to 
the Princes, they negotiate transitional 
arrangements for them. We are not going to 
put up with this insult. We want the Bill 
based on thit Resolution to be brought here 
tomorrow. 

SHRI S. S. MARISWAMY (.Tamil Nadu) : 
On a point of order, Sir. Mr. Bhupesh Gupta 
and other people are unnecessarily wasting 
the time to the House now discussing the 
abolition of the privy purses. They should 
discuss it with the Minister and not take the 
time of the House like this. 

{Interruptions) 
MR. DEPUTY CHAIRMAN : Order 

please. There is no question of any point of 
order. The Chair had allowed Mr. Das to 
refer to the question, and he has done it. 
Now we must proceed with the next 
business.   Dr.  Bhai Mahavir. 

SHORT DURATION DISCUSSION UN-
DER RULE 176 RE ROLE OF 

GOVERNORS IN RELATION TO 
FORMATION OF MINISTRIES IN 

THE CONTEXT OF RECENT 
HAPPENINGS IN UTTAR PRADESH 

AND BIHAR AND THE 
CONSTITUTIONAL IMPLICATIONS 

THEREOF 
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SHRI DAHYABHA1 V. PATEL (Gujarat) 
: The hangman is the right-hand man there. 

SHRI BHUPESH GUPTA (West Bengal): 
After having taken the Maharaja of Gwajior, he 
is in top for.-n now. 
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The Jharkhand party have supported the 

leadership of Shri Daroga Prasad Rai 
without any condition." 

{Time Bell rings) 

 
"Besides the above 32 members of the 

Assembley  have pledged their support to 
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S'iri Rai individually.   Oat of the  32, 17 
have been of doubtful reliability. 
MR. DEPUTY CHAIRMAN : Will you 

please wind up now ? You have taken 22 
minutes. 

DR. BHA1 MAHAVIR : For the opening 
speaker you have to give some more time. 

 
"Making allowance for the different 

degrees of reliability, I consider that the total 
of 171 provides for enough margin to assume 
comfortable majority." 
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MR. DEPUTY CHAIRMAN : Will you 

Please wind up ? You are raising a new 
point now. 

 
SHRI A. P. CHATTERJEE (West Bengal) ; 

On a point of clarification. It appears that the 
Governor in his letter to the President has 
written in paragraph 5 that the support of the 
Comnranist Party of India, the Praja Socialist 
Party and All India Jharkhand Party is 
qualitatively more reliable. Exactly what is 
meant by this "qualitatively more reliable" ? 

MR.   DEPUTY   CHAIRMAN :   You 
may ask later.   Mr.  Sharma. 
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MR.    DEPUTY   CHAIRMAN    :    No 

interruption   please, Dr.   Mahavir. 

SHRI      AWADHESHWAR   PRASAD 
SINHA (Bihar) : Dr. Bhai Mahavir, you do 
not provoke, you do not interfere please. 

DR. BHAI MAHAVIR : You also apply 
the same principle to others. You are 
interfering. 

MR. DEPUTY CHAIRMAN   :  Order, 
order. 
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"The Chief Justice, Mr. M. Hidayn-
tullfh, today expressed his dismay at the 
working of parliamentary democracy in 
India particularly the persistent floor-
crossings and change in party alliances and 
called upon the youth of she country to 
clean the nation of all bad elements that clog 
the wo/king of parliamentary democracy." 

 



249      Short Duration [24  Hr.B.   1970] Discussion       250  

 
SHRI A. P. CHATTERJEE J : On a point 

of order. Under article 211 Parliament is not 
expected to criticise how the judiciary 
functions and behaves. I think, it behoved the 
head of the judiciary in India also not to make 
any comment upon how Parliament is 
functioning- I think the hon'ble Member is 
not doing a correct thing by quoting from the 
head of the judiciary from a statement which 
he made completely   without   jurisdiction. 

SHRI MOHAN LAL GAUTAM : I am 
very sorry my friend is wasting the time of 
the House by raising a point of order. Again 
he proceeds:— 

"....He ctlled upon the youth to be 
vigilant and 'become guardians of your and 
your brother citizens' affairs and prevent 
parliamentary democracy from getting 
vitiated and sterile". 

^ ~%%& =r7t ^W t 

SHRI AK.BAR ALI KHAN : Am I right, 
Mr. Gautaoi, that this is not a judgment, but 
he spoke in some meeting or a conference ? 

SHRI MOHAN LAL GAUTAM : Yes. 
He spoke this while addressing the 18h 
Convocation of Siint John's College, Agra. 
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"He will not flinch from the responsi-
bility of the Chief Ministership if he is 
called  upon to do so." 

"My dear Gupta ji, When Dr. Ram Subhag 
Singh and Shri Laxmi Ram Acharya saw 
me in the evening of February 9 I had made 
it clear to them that there will be no co-
ordination committee presiding over the 
State Government of laying down policies 
for it. I will say that while I may consult 
you in regard to the choice of members of 
Government or laying down policies for it, 
while 1 may consult you in regard to the 
choice of members of government from your 
party, the decision will rest in my hands." 

 

"B.K.D. alliance with Gupta group is an 
unholy alliance." 

The C.P.I, said : 

"Mr. Charan Singh's alliance with Syn-
dicate is for loaves and fishes of office." 
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MR. DEPUTY CHAIRMAN : There are 
a large number of speakers who would like 
to participate in this discussion and, 
therefore, I would like to request hon. 
Member to limit their observations to the 
minimum and no Member should i«ke more 
than 10 minutes in any case. Mr. Rewati  
Kant   Sinha. 

SHRIDAHYABHAI V. PATEL : We can 
continue it tomorrow.   Where is the harm? 
It is an important matter. 

MR. DEPUTY CHAIRMAN: This is a 
short duration discussion and we have to 
abide by the rules. Under the rules I have no 

M14RS/70-4  
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"I am confident that on the basis of the 
same programme the support and 
confidence of the above parties will be 
available to the new Government headed 
by Shri Charan Singh." 
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SHRI AWADESHWAR PRASAD 
SINHA •' Mr. Vice-Chairman, it is a grave 
issue—the conduct of the two Governors 
in the two States—and our speeches should 
be suited to the gravity of the sit l 
and wi ealise what we are talking 
about.   The Mo\ Resolution, for 
whom I have great love, because I respected 
his father as one of the natioal leaders, has 
referred to intervention by the Centre. Our 
esteemed Home Minister went to Bihar in 
connection with the Advisory Committee. He 
was there on the 5th and 6th h and he left on 
the 7th morning. People talk of telephone 
talks and coming to Delhi but this gentleman 
was there and it is the Home Ministry 
through which the President's Rule is 
promulgated and through which the Pre-
sident's Rule is withdrawn. So he is the 
kingpin of the entire thing. He was there on 
the 5th and 6th and he left on 7th. On the 
11th the Governor writes that in his opinion 
no Government can be formed in the 
prevailing situation. So it is now crystal clear 
that the Centre did not interfere in any way 
with the decision of the Governor. What 
happened in the meanwhile? I will read the 
statement of the partyman of Dr. Mahavir in 
"The Indian Nation',' of Patna. It is dated the 
16th. On the 15th the General Secretary of 
the Bihar State Jan Sangh, Mr. Kajlashpati 
Misra said : 

"The SVD leaders, including its Chairman 
Mr. Upertdra Verma, who was also the 
Chairman of the State SSP met the Gover-
nor yesterday and staked their claim to 
form Government on the basis of majority 
support. But Mr. Tewari and Mr. Thakur 
went to the Governor later and told him that 
the SSP was in search of a new SVD and 
asked for a week's time to enable them to 
produce their supporters. They did this, 
though the SSP was already in the SVD". 

The paper says : 

"Mr. Misra alleged that such 'immoral 
behaviour had never been witnessed in 
polities'. He said that if the Assembly was 
dissolved or if a government was formed 
by Mr. Daroga Prasad Rai with the support 
of the CPI the responsibility would lie 
wholly with these two SSP, leaders." 

So he should ask his partyman before he 
comes here to say who is to blame. It is not 
the Governor or the Home Minister or 
others who have been mentioned here. On 
the 14th they went to the Governor. On the 
14th some other important things also 
happened. Mr. S. A. Dange, the Leader of 
the Commu- nist Party, Shri Bhupesh Gupta, 
our esteemed colleague here ivnd others 
went to Patna. They met the SSP leaders and 
the PSP leaders and tried to come to some 
agreement. No agreement was reached and 
after that, Mr. Dange and Mr. Gupta made a 
it.   This   is   the   report. 

"The two communist leaders in their 
statement maintained that despite public 
statements to the contrary by some SSP 
leaders, the SSP as a party had refused to 
break from the patently reactionary SVD. 
This unfortunate fact has left the CPI and 
other parties no option but allow Mr. 
Daroga Prasad Rai to form a government if 
Bihar is to be saved from an indefinite 
prolongation of President rule or the 
formation of a Syndicate-Jansangh led 
communal and reactionary government." 

What Mr. Prem Bhasin has said I will be-
cause facts speak more eloquenly than 
anything else.   He said   : 

"I have no doubt in my mind that a 
coalition government led by Mr. Daroga 
Prasad Rai and supported by the PSP 
without joining it would be stabler than 
any other government feasible to-day". 

So what harm the Governor has done I do 
not know. The General Secretary or the Jan 
Sangh has said so, and so also the 
Communist and the PSP leaders. 

Having quoted all this, I will come to Mr. 
Gautam who was very much interested in 
the constitutional implications. Article 164 
of the Constitution says  : 

"(1) The Chief Minister shall be appoin-
ted by the Governor .   .   . 

(2) The Council of Ministers shall be 
collectively responsible to the Legislative 
Assembly  of the State." 

Between the two the Governor has to decide 
Suppose a Party has a majority in the Assem- 
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bly, it is not difficult for the Governor but if 
there are a number of parties what will he do 
? The gentleman who spoke previously said 
that the Governor did not call the largest 
Party. Our Party had 85 Members. He had to 
call us. So clause (2) of article 163 comes in 
and that is about the discretion of the 
Governor. He has to see which Party 
commands the majority. Between what he 
saw on the 11 th and what he found on the 
14th tere was a difference. These two parties 
wrote to him pledging their support and that 
was the reason behind the decision. So there 
is no question of the Centre interfering in any 
way with the decision of the Governor. In 
deciding who should be called in such a 
situation, the Governor's authority is final 
and no one can question it.   Here it is said : 

"The decision of the Governor in his 
discretion shall be final and the validity of 
anything done by the Governor shall not be 
called in question on the ground that he 
ought or outht not to have acted in his dis-
creation." 

The assembly is being called and it will 
decide whether Mr. Daroga Prasad Rai has 
the majority or not and it is being called 
very soon and the thing will be tested. But 
do you know what this gentleman, about 
whose appointment as Chief Minister all 
sorts of things have been said has done dur-
ing these few days ? During these few days 
he has ordered that drinking water shall be 
made available to the Harijans and scheduled 
tribe people in all the Villages, within a 
year! 

He has stopped realisation of loans am-
ounting to one thousand rupees from the 
peasants because of drougut and other condi-
tions, and no interest will be taken for six 
months. If there is crop after six months, 
then it will be realised without interest. He 
has ordered consolidation of holdings 
wherever a survey has been finalised. He has 
done other important things. He has asked 
also for a committee to be appointed to go 
into the working of sugar mills and see 
whether they could be nationalised and 
brought under the control of the Govern-
ment. So all these good things this genje-
man has done. Now the former rule, the 
President's rule, has been removed. All the 
parties who are today thlking against this 

popular Governs nts were talking against 
President's rule j esterday. Now only be-
cause Shri Daroga Prasad Rai has come and 
their man has no; come they are talking like 
this. Their man could not come because he 
had no st -ngth behind him greater than that 
behind Shri Daroga Rai. Of course I have 
great respec: for Sardar Harihar Singh. We 
were together in the Hazaribagh jail several 
times since 1930 onwards but, Sir, today he 
is hardly left with twenty-five persons with 
htm. As four or five M.P.'s are taking a 
neutral position here, similarly four M.L.A.s 
are neutral there. Eightyfive are with us, and 
so how can he form the Government   there?   
That   is   the   point. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : You may conclude your 
speech here. 

SHRI AWADHESHWAR PRASAD 
SINHA : All right. Sir.   Thank you. 

SHRI' M. RUTHNASWAMY (Tamil 
Nadu): Mr. Vice-Chairman, once more Mem-
bers of this House have been forced to 
deplore and denounce the conduct of Gover-
nors in regard to the formation of Ministries. 
They have behaved in a manner not com-
patible with either the importance or the dig-
nity of their office. In regard to the formation 
of Ministries, according to the Constitution 
the Govenor is given sole discretion in regard 
to summoning of the man who is to lead the 
Council of Ministers. There he is expected to 
use his judgement, his discretion and his 
powers of political assessment, and make his 
decision without any outside adyjes or 
interference. 

SHRI   M. N.   KAUL   (Nominated)   : 
Question. 

SHRI M. RUTHNASWAMY : I am afraid 
the Governors of Bihar and Uttar Pradesh 
have nued a dependants of the Central 
Government. One of them has been acting 
even as the errand boy of the Prime Minister 
and the Home Minister. (Interruptions) And 
what is the procedure adopted by the Bihar 
Governor? In his letter dated February 
11,'1970, he says : "Shri Daroga Prasad Rai, 
leader of one group in the Congress Party, 
consisting of 
79   members,   wrote  to  me a  letter"' -----  
and so on and so forth. And after analysing 
all the sources of  support  for   Mr. 
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Roy he comes to the conclusion : "In my 
opinion, no Government with any reasonable 
prospect of stability can be formed now. 
Therefore, the President's proclamation 
should be extended for another term of six 
months." Another sentence runs that because 
Rajya Sabha elections as coming on, "the 
Assembly may continue to be in suspension, 
for the time being". It is a curious word, the 
word 'suspension' that is used. Is the 
Legislative Assembly like a piece of dirt 
which is held in suspension in a glass of water 
? But such a work has been used. What he 
meant was that the Legislative Assembly 
should be allowed to continue to exist in 
order to perform this duty of electing 
Members to the Rajya Sabha. This is his first 
letter and dated February 11,1970. Then, 
within three days he issues another letter 
dated February 14, 1970 in which he says 
that he has found that a stable Government is 
possible. And without any sense of humour 
he begins this second letter also with the same 
words and writes "Shri Daroga Prasad Rai 
met me at 9 00 P.M." on such and such a date 
"and submitted a list of" representatives. Now 
how is this list obtained ? By getting 
signatures from possible supporters of the 
present Chief Minister, Mr. Daroga Prasad 
Raj. This process of signature-gathering 
seems to be one of India's contributions to 
parliamentary democracy. In other countries 
the Head of a State assesses the political 
situation, assesses the respective strengths of 
political parties, and according to his 
judgment, according to hs discretion and 
according to his assessment he calls upon the 
leader of the party, which he considers to 
have reasonable prospects, to form the 
Government, to come and do so. But here we 
have this process of obtaining signatures 
from possible supporters of the party. Now 
what is the worth of these signatures? The 
signatures are not made before two witnesses, 
or on oath, or before a judicial officer. 
Singatures may be repudiated at the time of 
voting. But this is the procedure that is being 
followed by our Governors. Let us hope that 
the Government of Bihar will be as stable as 
the Governor thinks, but the procedure that 
he has adopted does not promise any long 
period of stability. Now let us see how the 
Governor of Uttar Pradesh behaves.   After 
keeping the Gupta 

Ministry for three months in power, without 
summoning the Legislature of the State he 
suddenly makes up his mind that the Gupta 
Ministry cannot cammand the confidence of 
the Legislature. Now, the leader of the Gupta 
Ministry, Mr. Gupta himself, had the good 
sense, I suppose sensing the prospect of his 
continuing in power, to resign and 
recommend Mr. Charan Singh to be his 
successor in the Ministy. That quick-change 
artist, Mr. Charan Singh presumes and re-
quires the support of one group one day, and 
two or three days after he tries to get the 
support of another party. And then he is 
inducted into power. And the Governor of 
Uttar Pradesh has been specially summoned 
to Delhi in order to take advice from the 
Prime Minister or the Home Minister, the 
Governor, as I said, acting as the errand boy 
of the Centra] Ministry. Now, the only office 
he can go to for advice is the President who 
appointed hinv This kind of acting reducing 
the dignity and power and self-respect of our 
Governors should be condemned in no 
uncertain terms. If the Governor is the Head 
of his State, then you must give him the 
scope for exercising his judgment, his 
discretion and, above all, preserve his dignity 
and self-respect. Otherwise, the Head of the 
State would not command that respect and 
honour, which he should command in the 
State, among the people of the State, if he is 
to function as the Governor and the respected 
Head of his State. 

SHRI ARJUN ARORA : Sir, the Governor 
of U.P. is really an independent person and 
throughout he has behaved like an 
independent person. Early in November the 
split in the Congress Party took place at 
Delhi and inevitably the split took place at 
Lucknow. Ten Ministers of the Government 
of U.P. out of the sixteen resigned and these 
ten persons and their supporters demanded 
that the Assembly be called at an early date. 
The Governor like a constitutional head 
acted in constitutional prop. riety and called 
the Assembly session for the 11th February 
on the advice of the then Chief Minister, Mr. 
C. B. Gupta. We, the followers of Mr. 
Kamalapati Tripathi in   U.P. 

SHRI A. D. MANI (Madhya Pradesh) : 
Colleagues. 
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SHRI ARJUN ARORA : lam young; he is 
older. So I am his follower. You may be his 
colleague. 

We demanded of the Governor, we 
organised demonstrations, public meetings, 
issued press statements. We did everything 
possible but the Governor, Mr. Gopala 
Reddy, said no. He said as long as Mr. 
Gupta was the Chief Minister he would 
accept his advice about the date on which the 
Assembly was to be called. He did not 
change the date in spite of widespread 
massive demand from legislators and from 
the people of U.P. But there was cne 
significant implication of this. Mr. C. B. 
Gupta could not face the Assembly in 
November. Mr. C B. Gupta could not face 
the Assembly in December. He could not 
face the Assembly in January. He had fixed 
11th February as the distant date by which 
time he hoped to manipulate by cajoling or 
by persuasion, or by some other means, a 
majority. When on the 31st January it 
became obvious that Mr. C. B. Gupta had 
lost support in the Assembly, that Mr. C. B. 
Gupta had lest support in the Congress Party 
and when at a meeting convened by Mr. C. 
B. Gupta to assess his strength only 66 
M.L.A'-, assembled, Mr. Gupta realised 
where  he stood... 

SHRI S. D. MISRA : It is all wrong. 

SHRI ARJUN ARORA : ... In spite of Mr 
.S. D. Misra.   .   . 

SHRI S.D. MISRA : I am rot contesting 
anything but you must give correct facts 
because last time when the party meeting 
was held... 

SHRI ARJUN ARORA : Sir, only 66 
persons attended... 

{Interruptions) 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN)  : No interruptions    please. 

SHI ARJUN ARORA : Only 66 M.L.As 
were present in the meeting of the Gupta 
group on the 31st January and the implica-
tions vvere serious. Mr. C. B. Gupta had a 
nervous breakdown and he is bed-ridden 
from-that very day. I am sorry about it but 
he   J'ad   a   nervous   breakdown. 

SHRI S. D. MISRA : You are saying all 
wrong things. 

SHRI ARJUN ARORA : Friends like Mr. 
S. D. Misra, Mr. Banarsi Das and Mr. 
Gautam were misleading Mr. C.B. Gupta; 
they were misleading the Governor and 
misleading the whole of U.P. 

(Interruptions) 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : No interruptions please. 

THE MINISTER OF FOOD AND 
AGRICULTURE (SHRI JAGJ1VAN 
RAM): He had a majority; therefore he 
resigned. 

SHRI ARJUN ARORA : Then when the 
fateful  day  .   .   . 

SHRI S. D. MISRA : There is no question 
of  majority   or   minority. 

AN HON. MEMBER : Then why did he 
resign ? 

SHRI ARJUN ARORA : When the fate-
ful day of Hth February came, Mr. Gupta 
was persuaded by his doctors to resign and 
do away with the company of Mr. S. D. 
Misra and others.   And he resigned. 

SHRI S. D. MISRA : I was not in that 
company; why do you say that? 

SHRI ARJUN ARORA : He resigned on 
the 10th February just one day before, or 
rather eleven hours before, the date fixed by 
Mr. C. B. Gupta himself and accepted by 
the Governor in absolute constitutional 
propriety. When that date came Mr. C. B. 
Gupta was no more Chief Minister, he was 
hunting for support; no, he was not hunting 
for support because his doctors would not 
allow him to take part in politics. 

SHRI BHUPESH GUPTA :' What do you 
mean by hunting for support   ? 

SHRI ARJUN ARORA : I mean suppo-
orters. His supporters were hunting for new 
supporters. After Mr C. B. Gupta had 
resigned, the Governor did need some time, 
two, three or four days, to assess the poli-. 
tical  situation for  himself.   Mr. Ruthnas 
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wamy correctly said that the Governor had to 
assess the strength of the various g He 
assessed the strength of the \ groups and 
within a week—and it is a short time—he 
came to the conclusion that 97 members of 
the BKD and 135 members of the Congress 
led by Mr. Karnalapati Tripathi who owes 
allegiance to Mr. Jagjivan Ram, constitute a 
strength of 232 in a House of 423, and so he 
called upon Mr. Charan Singh to form the 
Government. 

SHRI B. K. KAUL (Rajasthan) : Why did 
he come to Delhi   then   ? 

SHRI ARJUN ARORA : He came to 
Delhi because Delhi is a faseinating place. 
When he was the Finance Minister of Raja. 
sthan Mr. Kaul also came to Delhi so many 
times and now that he is no more Finance 
Minister in Rajasthan he lives here. Delhi is 
a fascinating place. 

SHRI S. D. MISRA : Mr. Arora and Mr. 
Kaul are here in Delhi as Members of Par-
liament. They are not here on a pleasure trip. 

SHRI ARJUN ARORA   :   Mr.   Kiul 
was Finance Minster of Rajasthan and not of 
the Centre. Then also he came to Delhi every 
month on a pilgrimage or for merrymaking, I 
do not know for what 

SHRI B. K. KAUL : You are bracketing 
me with the Governor of U.P.   ? 

SHRI A. D. MANI : Sir, on a point of 
order. 

(Interruptions) 

SHRI BHUPESH GUPTA : Mr. Gautam 
is now permanently in Delhi. 

SHRI ARJUN ARORA : Mr. Bhupesh 
Gupta has reminded me of my friend Mr. 
Mohan Lai Gautam whom I know for 35 
years. During the last 20 years Mr.-Mohan 
Lai Gautam has at least half a dozen times 
opposed Mr. C. B. Gupta and half a dozen 
times supported  Mr.  C. B. Gupta. 

SHRI A. D. MANI : In twenty years ? 

SHRI ARJUN ARORA : Yes, in twenty 
years. 

SHRI BHUPESH GUPTA : Sir, on a 
point of clarification. Half a dozen times 
supported, half a dozen times opposed in 20 
years. What happens to the rest of the   time   
? 

SHRI ARJUN ARORA   : Now Sir, I 
quote Mr. Mohan Lai Gautam to inform the 
House of the character of the politics of Mr. 
C. B. Gupta. I say, character of the politics 
of Mr. C. B.Gupta because I have nothing 
personal against him but everything against  
his  politics. 

SHRI MOHAN LAL GAUTAM : May 
I say something about you also ? 

SHRI ARJUN ARORA : You may later 
on. 

On December 25, 1963, Mr. Mohan Lai 
Gautam told a Press Conference at Lucknow 
that he had written as General Secretary of 
the UPCC to Mr. C. B. Gupta to render an 
account of the donations received and 
distributed by him during the general 
election. 

SHRI BHUPESH GUPTA: What are you 
reading from   ? 

SHRI ARJUN ARORA : I am reading 
from  the National Herald of that date   ? 

SHRI A. D. MANI : New Age. 

SHRI ARJUN ARORA : No, not New 
Age. 

SHRI MOHAN LAL GAUTAM : What is 
wrong with it ? What is wrong for a General 
Secretary writing to a person who has 
collected money to render the accounts ? 
What is wrong there ? I am not one of those 
who will excuse that. If they do not render 
accounts they cannot cotinue in office. 

SHRI ARJUN ARORA : That is what I 
say. Sometimes you do not excuse, 
sometimes you do. And this was not the 
only Press Conference. Mr. C. B. Gupta did 
not render accounts in spl'e of Mr. Gautam   
having  written to   him. 

SHRI MOHAN LAL GAUTAM : You 
cannot say wrong things about me when I 
am here.    Who says he did not  ? 

SHRI ARJUN ARORA : Mr. Mohan Lai 
Gautam said he did not.   Three days 
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later on (he eve of the New Year, on Dece-
mber 31, 1963, Mr. Gautam held another 
Press .Conference denranding the accounts 
from Mr. C. B. Gupta. Mr. Gautam is a very 
clever politician. He will not hold two press 
conferences for nothing. He will •Id two 
press conferences demanding accounts which 
had already been given to him.   He should 
know that. 

SHRI MOHAN LAL GAUTAM : On a 
point of persona! explanation. I was the 
General Secretary. I was to compile the 
accounts. I asked for the accounts and Mr. 
C. B. Gupta was the treasurer and collector 
of money. These are no press conferences     
.   .   . 

SHRI ARJUN ARORA : This time should 
be allowed to   me. 

SHRI MOHAN LAL GAUTAM : These 
are not press conferences only for this 
purpose. Some press people came. He is 
quoting something collected by Mr. S. P. 
Mehra a day or two earlier in the National 
Herald. That is what he is quoting. He is not 
quoting th : original conference. This is 
from his friend, Mr. S. P. Mehra, who had 
written something in the National Herald 
only two days back. 

THE VICE-CHAIRMAN (SHRI AK-
BAR ALI KHAN)  : Please be brief. 

SHRI MOHAN LAL GAUTAM : I will 
be very brief. If in the House a Member 
refers to something and misrepresents a 
Member, he has got every right to explain it. 

THE VICE-CHAIRMAN (SHRI AK-
BAR ALI KHAN) : I will give you that 
right. 

{Interruptions) 

SHRI    MOHAN    LAL   GAUTAM  : 
Either he cannot refer to,-a Member  sitting 
here or if he refers to a Member who is 
sitting here  he has   got a right to explain his   
position. 

SHRI ARJUN ARORA : He does not 
have the right to interrupt and begin making 
another speech. He can give his personal 
explanation at the end of my speech and not 
like this. 

SHRI BHL'PESH GUPTA : He should be 
given the right to give his personal ex-
planation, but suppose we are not convinced 
we will ask questions. 

SHRI MOHAN LAL GAUTAM : Yes, 
certainly. 

SHRI ARJl N ARORA : IfMr. Gautam 
wants the pre: cuttings cf that date in 1963 I 
can tell him that the file about Mr. C. B. 
Gupta and about Mr. Gautam is quite comp-
lete and I will r reduce original cuttings from 
the original newspapers which will be 
damaging both to Mr. Gupta and his New-
found friend, Mr. Gautam. Now Sir, to come 
back to the point.. 

SHRI A. D. MANI : Main point. 

SHRI ARJUN ARORA : Thank you for 
the amendment. The Governor 
that Mr. Char n Singh enjoyed the support 
of 232 in a H use of 423- So, he naturally 
asked Mr. Charan Singh to form the Gove 
rnment. If i"-between he came to Delhi, 
he also came o Kanpur. But he did not 
seek my advice. Rather I did not render 
him anj So, going to a place does 
not m "i has lost all character 
and has disowned all responsibility and 
that    1 it  only  to  take   orders. 
Mr. G week or so 
to Lucknow.I am sure he does not go there 
to take orders or to take advice. Mr. Cha-ran 
Singh on becoming the Chief Minister on 
the 17th of February, did not ask the 
Governor, like Mr C. B. Gupta, to postpone 
the Assembly session for two or three 
months.. He aid that the Assembly would 
meet on the 26th.    We are discussing this 

24th.   In 
to Mr. Char-;.1: Singh and the  Governor of 
UP, this discission should have taken place 
next vyvk bee   use by that time the Assem 
bly in UP world have met and Mr. CI 
Singh v ve proved on the floor of 
the   H he enjoyed the 
majority support in the UP Assembly and 
;ther the ass3ssment of the Governor was 
fair and proper. Then, perhaps there would 
have been no need for this discussion. Mr. 
Gautam quoted the Chief Justice of Im'ia. 
Now, Sir, to a lay-man the Chief Jusl ice of 
India and his name strikes terror. 
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SHRI A. D. MANI : Respect, not terror. 

SHRI ARJUN ARORA : Terror. But all 
that the Chief Justice of India says is not his 
verdict. All that the Chief Justice of India 
says is not the verdict of the Supreme Court. 
For example, the Chief Justice of India 
orders food and if he does not like it, he 
condemns it. That does'not become the 
verdict of the Supreme Court of India- 

SHRI M. RUNTHNASWAMY : Who 
says so ? 

SHRI ARJUN ARORA : Mr. Gautam 
probably does not know the difference 
between a speech made at a club or a public 
gathering by the Chief Justice of India and a 
judgement delivered by him. Sir as you 
know very well even in a judgement there 
may be obiter dicta. So, the speech of the 
Chier Justice of India is almost as important 
as the speech of, say, Mr. Rajnarain or Mr. 
Mohan Lai Gautam   .     .     . 

DR. BHAI MAHAVIR : Or Mr. Arjun 
Arora. 

SHRI ARJUN ARORA : Last but not least 
Arjun Arora. Secondly, it was a press report, 
a very brief press report, a cryptic report of a 
long speech made by the Chief Justice of 
India. So, we do not know what were the 
words that he used. In the case of a judgment 
his words are available, but even in a 
judgment there may be obiter   dicta. 

SHRI BANKA BEHARY DAS (Orissa) : 
What is wrong in what he has said ? There is 
nothing wrong in what he has   quoted. 

(Time bell rings) 
SHRI ARJUN ARORA : I was interrupted 

by Mr. Gautam. 

THE VICE-CHAIRMAN (SHRI AK-
BAR A LI KHAN) : I have given you time 
for interruptions  also. 

SHRI ARJUN ARORA : I will wind up. 
As a citizen of UP, who was born in UP, 
educated in UP, brought up in UP, worked in 
UP and who represents UP in this Rajya 
Sabha—perhaps not very ably—I am very 
grateful to Governor B. Gopala Reddi for 
bringing to an end the corrupt rule of Mr. C. 
B. Gupta. All the politics of Mr. C. B. Gupta 
are based on political corruption,   are based 
on money power—.   .   . 

SHRI   DAHYABHAI   V.   PATEL    : 
That is what is happening here at the Centre. 

SHRI ARJUN ARORA : It is based on 
manipulations   .     . 

SHRI DAHYABAHI V. PATEL : Is it 
any different in  the  Centre   ? 

SHRI ARJUN ARORA : It is based on 
dirty manipulations. When I say that as a 
citizen of UP, I am grateful to Mr. Gopala 
Reddi for bringing that corrupt rule *.o an 
end. I represent eighty million people who 
are citizens of UP who work in UP and who 
belong to this country. 

Before I sit down I must say a word on a 
matter of personal explanation. Mr. Mohan 
Lai Gautam said that I came to this House by 
'Khushamed Karowing'. I have seen Mr. 
Gautam 'Khashamad Karowing' people for 
jobs to his sons and sons-in-law. but I do not 
want to go into it. 

SHRI MOHAN LAL GAUTAM : On a 
personal explanation. 

SHRI S. N. M1SRA : Do you allow such 
things ? I do not know. .He should not have   
been   allowed. 

(Interruptions) 
THE VICE-CHAIRMAN (SHRI AK-

BAR ALI KHAN) : I have allowed him. 
SHRI MOHAN LAL GAUTAM : The 

way in which Mr. Arjun Arora has attacked 
me is the. way of Kunjaras, Bhangis and   the   
low   class   people.   Therefore, 
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SHRI BHUPESH GUPTA : Mr. Vice-

Chairman, you gave him the permission. He 
was right in demanding it. 

SHRI   DAHYABHAI   V.   PATEL : 
You have given permission for what? 

SHRI BHUPESH GUPTA : For personal 
explanation for Mr. Gautam. 

SHRI DAHYABHAI V. PATEL : How 
can you give explanation? Sit down. 

SHRI BHUPESH GUPTA : I would like 
to  ask  him  one  thing. 

SOME HON. MEMBERS : No, no. 
THE VICE-CHAIRMAN (SHRI 

AKBAR ALI KHAN) : Mr. Man Singh 
Varma. 

SHRI NIREN GHOSH (West Bengal) : 
What is the order of rotation? We do not 
understand. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : I thought from Jan Sangh he 
is the first speaker. All right, I have called 
him now. I should have called the other 
party. 
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MR.   DEPUTY  CHAIRMAN   :   Mr 
Niren Ghosh. Try to be brief. 

SHRI NIREN GHOSH : Sir, I have 
waited so long because I thought I would 
offer some remarks on this occasion because 
the debate demands some observations from 
our party; otherwise I would not have 
spoken. 

MR. DEPUTY CHAIRMAN  : Some 
not many. 

SHRI NIREN GHOSH : Is it a new dis-
covery for that side or for these benches that 
Governors have all along acted as an 
instrument of the Central power? Just 
remember 1952 when in Madras the Cong-
ress was in a minority and the Governor 
from the oblivion brought Shri Chakravarty 
Rajagopalachari who was not even a 
Member of either House and made him the 
Chief Minister. That did not trouble their 
conscience. Again, in P.E.P.S.U. there was 
Akali majority, yet somehow or the other 
the minority Congress Government was 
installed by the Rajapramukh. That also did 
not come under fire. 

SHRI M. N. KAUL : There is a precedent 
for every action of the Governor. 

SHRI NIREN GHOSH : You were then 
the Secretary of one of the Houses here. 
You should remember all that happened! 

Then, again, in 1959 under the august 
leadership of Pt. Jawaharlal Nehru a 
Government enjoying a majority in Kerala 
was thrown out and then there was the 
spectacle of a minority Government of 
notorious Shri Pattom Thanu Pillai being 
installed in power, supported by Congress. 
Then nobody thought about it. Now after 
twenty years of blissful slumber like Rip 
Wan Winkle our friends on these benches 
have woken up to the danger because now it 
is their State Government which is under 
fire. I am glad you have at least woken up to 
the reality. 

SHRI M. V. BHADRAM (Andhra 
Pradesh) : But it is too late. 

SHRI NIREN GHOSH  : This is the 
thing which is happening in the country. 
Had Shri Arjun Arora been here I would 
have asked him and I ask these benches also 
whether it was not a minority Government 
when it was installed in Kerala. 
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HON. MEMBERS : No, no. 

SHRI N1REN GHOSH : It was a mino-
rity Government. How is it that in support-
ing that minority Government the kingpins 
of the Congress  combined  together. 

SHRI LOKANATH MISRA (Orissa) : 
Common danger. ' 

SHRI NIREN GHOSH : I dare say the 
peoples of India will not forget to draw 
appropriate lessons from those manoeuv-
rings  and  politiking. 

SHRI M. N. KAUL : They will forget 
everything. Of course, historians will recall. 

SHRI NIREN GHOSH : Why should the 
people forget? These are realities because 
many governments would be toppled and 
this question will come up again and a It 
will continue to be a live issue and Parlia-
ment will debate it and the people will judge 
all the parties in this contest. At that time 
nobody raised that issue here when this 
story was repeated in Kerala. But now they 
have been stirred. I want to put my finder on 
this aspect of the thing. Let my countrymen 
judge which party behaves in what way and 
how each party behaved in a particular 
political context. It is also revealing with 
regard to the two Congress parties how 
horse-trading is going on, on the floor of the 
two Houses. It is good for the country. The 
truth is coming out. The whole thing will 
come out. Something at least will go into 
the press if they catch it. If the eyes of the 
friends sitting in the press gallery are just not 
blurred, at least something will go to the 
people and they will come to know of it and 
that will be good for the country. 

Then in 1967 the West Bengal Ministry 
was toppled. I raised my lone voice in this 
House. Then my friends on those benches 
also supported us. Almost single-handed I 
fought against our venerable Home 
Minister, Shri Y. B. Chavan. The entire 
House shouted against me. Now Dr. Bhai 
Mahavir has chosen to remember that affair. 
It is good. But in the event of doing so he 
had a dig at the Ministry functioning there 
pleading for Central interference in West 
Bengal. Thereby he has scuttled own 
Resolution. If he has done so I cannot help 
it. It is for them to decide. 

That being the state of affairs in India, 
Centre-State relations are intimately 
involved in it. Today Mr. Charan Singh is 
the Chief Minister. Tomorrow somebody 
else will be the Chief Minister because horse-
trading is going on. Nobody knows as to 
how many hands the Chief Ministership will 
change because there are no policies involved. 
In all these groupings that have come no 
policies and programmes are involved. Only 
personal groups and parties are there 
forming those combinations in order to 
aspire to come to the seat of power. 

SHRI M. N. KAUL : Make hay while the 
sun shines. 

SHRI NIREN GHOSH : No programma-
tic things are involved but this vita! princi-
ple is involved. In the process you forget 
one fact that you are provoking all the States 
of India one after another. You are striking 
at the fabric of federal India. Unless you 
give up this policy of utilising the 
Governors as the instrument of Central 
power, this India will be torn as under. That 
is a serious thing which I should like the 
Central Government to remember. 
Therefore, you cannot provoke all the 
States' peoples. Therefore, you should agree 
that the Governor's post should be 
abolished. Why not pass a resolution? If 
these benches bring a resolution to that 
effect we will support it and in the present 
context it will be passed by the Houses. Let 
us have it. Or pass a resolution that the 
Governors must behave just as the British 
Crown behaves. There are enough 
precedents, written and unwritten. Let 
Parliament pass a resolution to that effect... 

MR.   DEPUTY   CHAIRMAN   :   You 
will finish now. 

SHRI NIREN GHOSH :... and in the 
present conditions they will be voted and 
passed. 

SHRI S. D. MISRA : You can bring it. 

SHRI NIREN GHOSH : That is for 
Parliament. The Parliament should not lay 
down merely guidelines that can be 
interpreied in any way you like. But there is 
one thing. Either abolish the office of the 
Governor or the Governor must behave as 
the Crown in England behaves, A to Z 



289       Short Duration (24 FEB.  1970] Discussion      290  

in letter and in spirit. That is the only remedy 
about the existing state of affiairs; otherwise 
it is a serious thing which is eating into the 
vitals of the body politic of India. Beware of 
the looming danger which is threatening 
you. 

SHRI BHUPESH GUPTA : My f ierd 
here is asking me whether I will support the 
abolition of the Governor's   post. 

MR. DEPUTY CHAIRMAN : Do not 
worry about it. 

SHRI S. D. MISRA : Please do bring a 
resolution, Mr. Gupta. 

SHRI BHUPESH GUPTA : I can bring it 
any day providsd you will support it. Let us 
discuss the subject. There is no question 
about it. The Governor's post should be 
abolished. 
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MR. DEPUTY CHAIRMAN : He  has no 
time to reply to allthose   questions. 

SHR1 S. D. MISRA : Let him reply. 

MR. DEPUTY CHAIRMAN :   He has 
no tune. 
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MR. DEPUTY CHAIRMAN : That will 

do now. Please finish your last sentence. 

SHRI PRITHVI NATH : Two minutes. 

MR. DEPUTY CHAIRMAN : You have 
taken eleven minutes already. Only the last 
sentence now. 

 
MR. DEPUTY CHAIRMAN : If the 

House wants to sit longer, I have no 
objection. 

 

 

SHRI BANKA BEHARY DAS (Orissa) : 
Mr. Deputy Chairman, often in this House we 
have alleged that Govenors have been utilised 
by the Centre either for toppling or   for   
forming   different   Ministries   in different 
States. In that connection I would like to 
repeat that because of these incidents a jungle 
of precedents has been created in this country 
and a Governor's discretion has been made  
flexible.  In  one  State-West Bengal—the 
Governor has tried to influence Mr. Ajoy 
Mukherji to convene the Assembly earlier 
than was scheduled whereas    in     another     
State—U.P.—the Governor, Mr. Gopala 
Reddi,  has argi ed that he has no authority to  
force    Mr. C. B. Gupta to summon the 
Assembly in U.P. earlier than was scheduled.  
So,   in this process so many precedents have 
been created; and all the precedents have been 
absolutely contrary to each other and it is very 
difficult to say what a Governor's discretion   
is    whether the   discretion of Governors has 
been properly utilised  in this  co ntry   or   
not.   That   is  wiy   in this House we have 
always demanded that an  instrument  of 
instructions should   be given after consulting 
the Law Ministry, after   consulting   the   
various   parties   in Parliament,  so  that  the   
Governors   can behave impartially as far as 
possible in 
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spite of the fact that there will be constant 
pressures on them from the Centre, from the 
party whichever is in power at the Centre. I 
am astonished to see that in the name of 
discretion they want to have all those flexi-
ble powers o utilise them to suit different 
arcurostarces and different bosses who will 
be appointing them or displacing them. 
I do not want to say more about it. But 
here again I demand that in the changing 
situation the Home Minister should seriously 
think that a guideline should be there for 
the Governors as far as their discretionary 
powers are concerned. 

As regards the situation in Bihar, we are 
also a party, to a certain extent, involved in 
the formation of the new Ministry in that 
State though we have not participated in that 
Ministry. Two arguments which are 
seemingly logical have been advanced in 
this House. One argument is what compelled 
the Governor of the State to send two reports 
to the Centre, one on February 11 and 
another just three days after, on February 14. 
And the other argument has been that when 
there were other persons also claiming that 
they had majority in Bihar, why the 
Governor did not wait and try to assess the 
situation, whether Mr. Daroga Rai had the 
majority or somebody else had the majority. 
These are the two arguments which are 
being hurled in this House as also outside 
this House. Now I want to reply to those 
questions. Number one. There was 
absolutely a qualitative change in the 
situation in Bihar between February 
II and 14. 1 know that on February 10 
the General Secretaiy of my party, 
Mr. Prem Bhasin, met the Governor and 
the Governor [asked him whether he 
was prepared to give in writing that the 
PSP was going to support the Daroga 
Rai Ministry. On that day Mr. Prem Bhasin 
informed the Governor that he was not 
prepared to give that in writing just then. 
On February 10 the Governor also clearly 
indicated to us that he was going to report 
to the Centre in one or two days as the 
Parliament was going to meet on February 
20. He said he could not delay sending his 
report to the Centre. So, it was evident on 
the 10th itself in the course of our discussion 
that the Governor was going to make a 
report in one or two days. And on that day 
neither the PSP nor the CPI was prepared 
to give its complete support to Mr. Daroga 

Rai in the formation of a Ministry. Naturally 
the Governor's report came on February 11 
in which he clearly stated that though Mr. 
Daroga Rai claimed the support of the 
Communist Party and the PSP, he was only 
able to produce the letter of the All-India 
Jharkh nd Party and not of the Communist 
Party, and the PSP. So this was the situation 
that was obtaining on February 11, and at 
that time the Governor clearly told us also 
that though he was going to send that report 
to the President, if during this period the 
situation changed and the political parties 
made up their mind regarding the formation 
of a Ministry, then, he was prepared to send 
another report in a short time. This was 
clearly indicated by the Governor of Bihar 
on February 10. All of us knew that. In two 
or three days after that the CPI and the PSP 
finally decided, in view of the conditions that 
were obtaining in Bihar at that moment, to 
support the Daroga Rai Ministry, and that 
was given in writing to the Governor on 
February 13. So, when two major all-India 
parties which are absolutely dependable not 
only in terms of the Governor's report, but in 
all other aspects also, decided in writing to 
support the Daroga Rai Ministry, then, it 
means there was absolutely a qualitative 
change in the situation. So the Governor 
took into account definitely the 43 members 
of both the parties when they decided to 
support the Daroga Rai Ministry. So, 
naturally on February 14 the Governor gave 
his second report. There is absolutely 
nothing incongruous and there is nothing 
conspiratorial in the circumstances of the 
two reports that came with a gap of just 
three days. 

Then, the other argument has been that if 
Mr. Daroga Rai claimed a majority with 
some undependable elements, what about 
others then ? Because, the SDV at that time 
claimed that it had a majority. Even the 
SVD leader, Mr. Tiwari and Mr. Karpuri 
Thakur, went to the Governor on the 13th, 
just one day before the second report of the 
Governor, and wanted one week's time. Was 
it not, therefore, evident that Mr. Daroga 
Rai with the signatures and the support of 
some political parties and members could 
show the Governor that he commanded a 
majority on that day in the State? On that 
date there was neither the SVD nor any 
other party who could 
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go  and  satisfy the  Governor  that  they 
commanded the majority.  When it is a fact 
that the then SVD   leader, Mr. Tiwari, along 
with Mr. Karpuri Thakur, the Chairman of the 
SSP,   went   to the Governor on the 13th and 
said that they wanted one week's time for the 
formation of a Ministry while on the other 
hand, there was another person who could 
produce the signatures and consent  of 
different political parties showing that he 
commanded the majority, there  cannot  be  
any  case  for  anybody to complain that Mr. 
Daroga Rai at that time had no majority or 
that somebody else had the majority. Even 
though the SVD leader, who went to the 
Governor, claimed that he commanded the 
support of 175 members, he did not produce 
anything from any political party in writing at 
that time. So, it is absolutely clear   that on 
that day, on February 14, when this report of 
the Governor came, while on the one hand 
Mr. Daroga Rai could satisfy the Governor of 
the number of his supporters—171   
supporters—on the other there was no other 
person in Bihar politics who could show that 
he commanded the majority in the House. 
Who does not know that the SVD that was 
formed in Bihar would not function even for 
one or two days?  Even  one  of the  
constituents  of the SVD in a public statement 
attacked another political party belonging to 
the SVD that that party is a faceless,  heartless 
and headless one. So this was the state of 
affairs in Bihar though some SVD  was 
floated.   When that  was  the   alternative 
before the Governor, I think the Governor 
acted properly in his discretion, although J am 
not going to say that all the actions of the 
Governors in the different States are 
according to democratic principles. I may 
warn in this connection that the Government 
which- has been formed in   Bihar with our 
support is definitely on the basis of a common 
minimum programme and I can warn here that 
if that is not implemented properly, the 
Government cannot expect any unconditional 
support from us. So I hope and trust that the 
Daroga Rai Government will try to implement 
those programmes in the proper spirit and 
Bihar will be given a stable   and   progressive   
Government   and not a Government headed 
by reactionary parties or groups. 

I now come to U.P. I am  not going to 
discuss much about il because it has been 
discussed at length but I am not so much 
ashamed   about   the    behaviour   of   the 
Governor there. Rather all of us should be 
ashamed  of the  Chief Minister's conduct, 
despite some panics' support to the present 
Chief Minister who wanted to pla> with ail 
the political parties- both the wings of the 
Congress. All Of us should be ashamed and 1 
may say that even the Congress Organisation  
has  attacked   the  Governor of U.P.  as 
regards the formation  of the Ministry  
headed   by   Mr.   Charan   Singh but they 
have offered the same temptation again to 
Mr. Charan Singh that if he can defect, 
another Ministry can come in. Absolutely it 
is a dangerous situation that is obtaining in 
U.P. and a person,because he has been able to 
muster a strength of 98 because of the 
particular circumstance in the politics of 
U.P., is  now the Chief Minister, He has tried 
to play not only with the  Congress  
Organisation  but  with   the Congress Ruling 
Parly and other political parties. So I will say 
that all of us should be ashamed about the 
Chief Minister, Mr. Charan Singh, and it will 
be much better if all of us can see that such 
persons do not head any Government, wheter 
in U.P. or in any other State of the country. 

SHRI S. N. MISHRA : Mr. Deputy 
Chairman, I am a little unwell and so I would 
take a little longer, maybe two minutes 
longer than the time prescribed for me. Now 
1 would submit to you in the ver. beginning 
that it is not a pleasure for us to bring in the 
Governors for a discussion it the House. In 
honouring this great inst i tution of Governor, 
this is our firm opinion, we honour ourselves 
and in unduly running down the Governors, 
we Show disrespect ourselves or run down 
ourselves. B it at the same time I submit that 
if we do not criticise what we consider to be 
the wrong conduct of the Governors, then we 
would be doing a great injustice the 
Constitution and to ourselves. Therefore it is 
in that spiri t  of duty and loyally to (he 
Constitution that 1 am going to make a few 
submissions when 1 am going to discuss the 
conduct of two Governors, that is, the 
Governor of U.P., and the Governor of Bihar. 
When I broach this subject, and I come to 
discuss the conduct of the Governors. I am 
aware of the fact 
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that we are functioning under certain kinds of 
limitations and we really do not know whether 
we can continue to function within those   
limitations.   Whatever   accusations we might 
make,   there   might be a reply that   the   
Governor   has   exercised    his discretion 
quite well and this is not challengeable in any 
manner.  That is the reply usually   given   on   
the    basis    of   the present provisions   of   
the   Constitution. If I   say even on oath that  a  
particular Governor told me such and such 
thing at a particular time—only  40  minutes 
before the   oath-taking—there will be no   
body who can say from the side of the Govern-
ment whether he did say or not and therefore I 
would be making a fool of myself if I mike an 
accusation of that kind because that is bound 
to fall flat and that would not work.   Many   
Members   on  the  basis   of their own 
personal experiences have said what the 
Governors of these two States had told them 
and how they changed their opinions within a 
few minutes. So I would submit that unless 
there are certain safe-giurds against such 
irresponsible conduct of the Governors, we 
cannot expect that a truly   representative   
Government   would be functioning in many of 
the States. We have certain  provisions for the 
impeachment of the conduct of the President 
but we cannot impeach the conduct of a 
Governor. And if we want to impeach the 
conduct of the Governor, we will perhaps have 
to impeach the President Otherwise there 
would be no other go for us.    We cannot 
bring a censure motion    so    far    the    
Central 

Government is concerned. AN HON. 
MEMBER: Only in the other 

House, it can be done. 

SHRI S. N. MISHRA : What I mean is not 
even the other House. I would not in theory 
concede that the Governor is the 
representative of the Central Government. 
Therefore we cannot bring in a motion of no-
confldence in the Central Government even if 
I belonged to the other House. That is the 
difficulty which confronts us when we 
discuss the conduct of the Governor and so it 
becomes a futile attempt. We arc therefore in 
a great predicament. Certain Members have 
suggested that there should be some 
guidelines for the Governors in such 
circumstances. May I submit that  those 
guidelines  also  would 

not be allowed to work because of the way in 
which the Central authority and Central power 
is working now. The story of the defilement of 
the constitution begins not in Patna or 
Lucknow. It begins right here in Delhi and if 
Gangotri is sullied, how can you expect the 
Ganges to be pure at Lucknow or Patna? The 
main thing is this the process of pollution 
begins here.   And what is to be done about it 
? Then again there is another question that I 
can take on   another plane. I am raising a 
constitutional issue. I cannot discuss   the   
conduct   of   the    Governor in that way and it 
becomes a pastime and particularly for the 
press,   I    must   say. the way in which  the  
discussions  in the other House had been 
treated in the press this morning, it seems as if 
the crucial issues were not raised.   From   the   
side   of  the Government whatever had been 
said, I must say, they  did   not do justice to 
the points raised there.   Even then there have 
been screaming headlines in the press that the 
debate had fallen flat or that the issues  had 
not   been   dealt   with   squarely   in    the 
debate that took place in the other House. 
What I would submit is that whenever any 
difficulty arises with regard to the assessment  
of the strength  of parties  or  with regard to 
the assessment of majority, then a way must 
be found.   This is   my  submission with 
regard to the Constitutional Amendment that 
may be brought about; a way must be found to 
test the  majority in the House itself; otherwise 
there is no other go for   us; there is no other 
way or   safeguard    against   the    
irresponsible conduct of the Governors. What 
has happened in Patna? There are some 
prominent facts that must be noted carefully. 

I am giving incontrovertible facts and let 
the hon. Members note these facts very 
carefully. It is an incontrovertible fact that 
the Governor sat tightly on a list submitted 
by the leader of the joint Congress 
Legislature Party there in Patna for pretty 
seven or eight months. This is fact number 
one. Fact number two is that the Governor 
said to the Chairman of the S.S.P. only a few 
weeks back, may be two weeks back : "I am 
not going to repeat the same mistake of 
taking a decision in a hurry lest I have to 
repent it at leisure." This is number two. And 
this was not contradicted. 

SHRI AKB\R ALI KHAN : Are we 
discussing the conduct of the Governor, Mr. 
Mishra? 
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SHRI S. N. MISHRA : What else am I 
doing? 

SHRI AKBAR ALI KHAN : It should 
not be discussed. 

SHRI S. N. MISHRA : Well, unless I 
discuss the conduct of the Governors in 
certain circumstances I would not be doing 
justice to my duty by the Constitution. I 
think you were not attentive enough when 
I was making my prefactory remarks. 

Then, Mr. Deputy Chairman, the third 
point which must be noted is that the 
Governor has said in his letter dated   
February 
II that there was no reasonable prospect 
of any stable Government being formed, 
and that must be held firmly before our 
minds' eye. And then what does this Gover 
nor say in that letter? Since the proclama-   ! 
tion is to expire on the 27th of this month   j 
"I cannot afford to wait any longer and there 
fore I am making this recommendation.'" 
Mark it. These are not my words. "I cannot 
wait any longer", this is what the Governor 
said on the 11th February. But when it comes 
to the 14th of February the same Governor 
has to wait—I really do not know why. 
On the 11th he could not wait for two days. 
And by that time another list was submitted 
to the Governor by the Chairman of the 
S.S.P., who also happened to be the pro 
visional Chairman of the S.V.D. saying that 
he had got the support of 175 members. 
The Governor, who says earlier that he 
would not take any decision in a hurry, 
the same Governor does not care to wait 
to test the veracity of the two lists. Now it 
is said that Shri Upendra Nath Verma, 
Chairman of the S.S.P., did not submit any 
list. But is also admitted by the Governor 
in his letter that he had asked for time. 
Now could not time be reasonably given 
in this matter, particularly when you recall 
to your  mind that the  same   Governor 
had said that he would not try to take any 
decision in  a  hurry?  But this  Governor 
does not give reasonable time to the other 
person who claims the support  of 175 
members. Now to what conclusion ever we 
bound to be driven to in these circumstan 
ces ? The circumstances clearly indicate that 
the Governor here was bent upon creating 
circumstances favourable to a party which 
owes allegiance to the Centre. Now my 
hon. friends of the Praja Socialist Party, or 

ofthe Communist Party, because they also 

happen to be somewhat associated with it, 
may try to gloss over this matter. But the 
situation is so rapidly changing that they 
may well have to repent if they approve of 
the conduct of the Governor in a   blanket  
manner. 
Now here one thing has been pointed out by 
the Governor in his letter dated February 
14—he has said that 17 members in   the   list   
submitted by Shri Daroga Prasad Rai, the 
present Chief Minister, do not seem to be of 
dependable loyalty. It has been clearly 
mentioned by many Members that, even 
according to the estimate of the Governor, 
according to the assessment of the loyalty by 
the Governor, the list  submitted by Shri 
Daroga Prasad Rai was not a list of majority 
support to him the list was only of 154 
persons.   Now this is a point which cannot be 
sidetracked. I would  like to now from the 
Government whether it is not a minority 
Government which has been installed there 
by the Governor. And if a minority 
Government has been installed by the    
Governor   there,    how can Governor say in  
his  letter  that  Shri Daroga Prasad Rai is 
enjoying a comfortable majority, that I do not 
understand.   I know that the  hon. the Home 
Minister has in  the other House spoke about 
"a party which is likely to have the support of 
a majority." I know he has used the word 
'likely'   etc. But these are not the words used 
by the Governor. Here the Governor says that 
a particular person did have the support of a 
comfortable   majority.   Now  here   is   an 
assertion by the Governor which is not 
supported by facts. And what exactly this 
Governor can be asked to do in the circum-
stances? In what way this House can put this 
kind of Governor on the right track ? In what 
way this House can pull up this Governor 
who makes a statement which is at variance 
with facts and on the basis of the simple 
arithmetic that he has himself given in the 
circumstances of this case? Further, Mr. 
Deputy Chairman, I had frantic calls from 
Patna and 1 had to seek an interview with the 
President. And when I came to know of facts, 
and before the second report was submitted to 
the President, I had an opportunity to meet 
the President,  I had to do that because there 
were the reports that almost hourly  telephone 
calls were being made from Delhi to Patna 
and the Governor was  under heavy pressure 
for inviting a particular person to form the 
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Government of Bihar,   I  informed   the 
President about it in advance of the receipt 
the report from the Governor. And that has 
also been the accusation in the case of Uttar 
Pradesh. In both the cases we have almost 
the same kind of story that there were heavy 
pressures working from Delhi. So I would 
submit that, in the case of Bihar, even now it 
is a minority Government; it must be 
admitted that it is a   minority Government 
that has  been installed   by the Governor 
there and the Governor has made a statement 
which is   not true.   A Governor who makes 
a statement which is not true cannot  have  
the  confidence  of this House; that is very 
clear.   He cannot expect the support or 
confidence of this House but, since we have 
no  manner of pulling up this Governor, we 
are helpless, and that is the only thing that I 
can say. 

Now coming to Uttar Pradesh, there we 
have got now a Chief Minister who, as has 
been very aptly pointed out by my hon. 
friend, Mr. Banka Behary Das, is almost like 
Henry VIII, husband, widower and a 
bridegroom, all within twenty-four hours. It 
is said that Henry VIII was all the three 
within twenty-four hours. And this is the 
kind of Chief Minister who' has been ins-
talled there with the support of the mighty 
Prime Minister supported by her wise Home 
Minister here. And how did it come about? 
Here again the Governor did not invite the 
persons. I know the Government side has 
always the knack of glossing over facts. Now 
again, if it is sought to be explained away by 
saying that the Governor has every right not 
to invite any person then, again I will have to 
throw up my hands in despair. But the House 
cannot feel convinced on that account, by 
that kind of explanation on the basis of this 
all-comprehensive word 'discretion'. With 
regard to 'discretion',—there also I must tell 
you that any legal interpretation of the term 
'discretion' extends only to the failure of the 
constitutional machinery. I would not admit 
that 'discretion' extends also to the restoration 
of the constitutional machinery. The words in 
the Constitution simply mention the failure 
of the constitutional machinery. At another 
opportunity I will come with my own theory 
that it does not relate, on the basis of the 
wording of the Constitution, to the 
restoration of the constitutional  machinery 
also. 

If one thinks that the failure of the 
constitutional machinery also includes the 
restoration of constitutional machinery I will 
have my own doubts about it. But I am 
coming to another aspect. 

MR. DEPUTY CHAIRMAN : You must 
wind up now. 

SHRI S. N. MISHRA : Justo one minute. 
This is avery interesting subject. Mr. Deputy 
Chairman, you would bear in mind that when 
a list of 275 to 300 persons was submitted to 
the Governor, the Governor was not pleased 
to invite Shri Charan Singh to form the 
Ministry. But the same Governor, when 
Chaudhri Charan Singh is supported by the 
Prime Minister's party, does not lose even a 
moment's time in inviting him to form the 
Government. This is the kind of 
discrimination .that the Governor of that 
particular State makes in favour of one party 
and against another party and that is a point 
whih sticks very much in our minds. 

Now, this Governor did come to Delhi. 
That point has been made and that must be 
repeated for when a Governor makes a 
pilgrimage to Delhi he comes at Government 
cost and when he comes at Government cost 
we should be told what was the nature of his 
mission to Delhi. Nobody here is prepared to 
share with us the information about the 
nature of the mission which the Governor 
undertook. If he come to Delhi we must 
know what it was about, whom he consulted 
and who gave him what kind of advice. 
Much of the advice can be held secret but 
even so the broad nature of his mission must 
be made known to us. And again if it was for 
advice from the Government than I must say 
that the Government here is trying to 
manipulate things in the States which is 
contrary to the spirit of the Constitution. As I 
submitted yesterday the Central Government 
is not only geographically central but it 
ought to remain politically central also. 

MR.   DEPUTY   CHAIRMAN   :   That 
will do. 
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SHRI S. N. MISHRA : And if it does not 
remain politically central, then I must say 
with all humility to my lion, friend, the 
Home Minister, that there will not be any 
stability in a federal set-up like this. 

MR. DEPUTY CHAIRMAN : That is 
enough  now. 

SHRI S. N. MISHRA : Only one word. 
This is not a matter which can be brushed 
aside in a few minutes like this. We have 
witnessed how the valuable time of the 
House is allowed to be wasied sometimes in 
trivialities. Here I am in the midst of a 
serious discussion and if it takes a few 
minutes more, I hope, [ will have this time. 

Now, the Governor did come to Delhi. At 
that time we did not know. We come to 
know only from the press reports; nothing is 
made known to us. What was it about that 
the Governor csme here? And this Governor 
of Uttar Pradesh change his mind and that is 
on the testimony of the most authoritative 
persons who had happened to meet the 
Governor. The same day till one o'clock the 
Governor says that he will not touch with a 
barge pole the list submitted by Mr. 
Ksmalapati Tripathi; but the same Governor 
within a few minutes' time, within forty 
minutes in fact, changes his mind and instals 
the Government. Some friends say, as it has 
been done in Kerala, the majority would be 
established later on. Thereby you are trying 
to corrupt the Members. This is the process 
by which corruption of the Members takes 
place. The Home Minister here appoints a 
Committee for controlling defections and so 
on but by installing a Government which 
does not enjoy majority you place a 
particular person in a position in which he 
can bide time and influence Members 
through power and patronage. This is most 
saddening and I must say with great agony in 
my mind that this process of defilement of 
the great institution of Governors is indeed a 
sad chapter that has been encouraged by the 
present Govern-ment   here. 

Thank  you. 

THE MINISTER OF HOME AFFAIRS 
(SHRI Y. B. CHAVAN) : Mr. Deputy 
Chairman, Sir, I am glad indeed that in 

this House also we have got an opportunity to 
discuss the role of the Governors in both the 
States, U.P. and Bihar. Unfortunately, the 
Member who ini t iated the debate has 
conveniently decided to be absent from the 
House. 

 
SHRI Y. B. CHAVAN : It is rot a 

question of the party being represented, The 
Member who has moved the moti* in all 
seriousness should be present here. Thai 
only shows the degree of seriousness with 
which the motion was moved. 

Apart from that. I am glad that the speech 
which was delivered last in the debate, Shri 
S.N. Mishra at least attempted to make some 
case for the motion. But I would like to try to 
be objective in this matter because I do not 
propose to discuss the personalitie involved 
in the politics here though I m y refer to them 
because some points relating to them have 
been made. I do not hold a brief for either 
one party or the other. I t h i n k  it is 
necessary for me as a member of the Central 
Government to see that the role that a 
Governor has to play in the formation of the 
State Governments is objective and 
constitutionally correct. That is one thing 
which we have to take care of. Unfortunately 
some light-hearted remarks were made about 
the Central Government and the Prime 
Minisler and even the Home Minister. I 
would like to assure this hon. House that in 
the whole drama of formation of Govern-
ments in Bihar and Uttar Pradesh the Central 
Government, the Prime Minisler, the Home 
Minister and other members or the 
Government absolutely, directly or 
indirectly, played no pari at all. I would like 
to give that very .solemn assurznee. Merely 
drawing some light inferences which, are 
politically motivated does not prove the case. 
The way Mr. S. N. Mishra started —he 
started by saying that Gangotri was polluted 
and all that— I thought possibly he was 
likely to prove something which we have 
done here. I would like to go into this matter 
a little later. 

SHRI S. N. MISHRA  : II' (here is tine I 
would do that. 

SHRI Y. B. CHAVAN  : When you do 
that T wi:lr.-ply to that also. When you said 
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that Gangotri is polluted I thought you 
would come out forthwith with certain facts 
which you did not. I expected a little more 
serious statement from the hon. Member 
because I respect him for his serious-ness. 

Sir, I think the question fails into two 
categories—what is the constitutional posi-
tion and what are the facts. I think about the 
constitutional position there should not be 
two opinions about it. I J? not know but 
when Shri Mishra said that really speaking 
the whole thing should be tested on the floor 
of the House does it mean before forming 
the Government it should be tested? 

SHRI S. N. MISHRA : There must be 
some way found for that. 

SHRI Y. B. CHAVAN : Some way may 
be found but I am here to interpret and work 
the Constitution as it is. 

SHRI S. N. MISHRA : In fact, I began by 
saying that. 

SHRI Y. B. CHAVAN : If the Consti-
tution is to be changed, in what manner it 
'hould be changed, I would leave it to the 
Constitutional   pundits. 

Now, what is the present constitutional 
position ? The present constitutional position 
is—I need not quote—article 164(2) lays 
down the fundamental principle that the 
Council of Ministers is collectively res-
ponsible to the legislature. This shows that 
the person who is to be nominated or selec-
ted or summoned to become the Chief 
Minister should have the capacity to 
command a majority in the legislature. This 
is a fundamental thing. This is an indirect 
command on the Governor that be must 
make an assessment before summoning a 
person to become Chief Minister 2nd 
convince himself that the man is likely to 
get—when I say 'likely to get' it means 
naturally it is a matter which will happen in 
the future and that is why I use the word 
'likely'— a majority in the legislature. 
Therefore my use of the word •Jikely' should 
not be misunderstood. When 1 say 'likely' it 
means naturally that the thing would happen 
in the future. Certainly the Governor has to 
convince himself that the person he is asking 
to become the Chief 

Minister is in a position to command a 
majority in the House. That is the position. 

Now, Sir, some Members made a suggestion 
to me and asked : Why is it that the 
Government has not tried to formulate certain 
guidelines? I have already many times 
mentioned the facts on the floor of the House, 
but Members are apt to forget matters. In 
1967 this question came up in a discussion 
here on the floor of the House when the 
matter of Rajasthan became a little 
controversial. They asked me : Why is it that 
you are not making an attempt to formulate 
certain guidelines? I said I would certainly 
make serious efforts about it. I did make 
efforts. I called upon some very eminent 
jurists in the country and I wrote to the late 
Shri M. C. Mahajan, a former Chief Justice of 
India, Mr. A. K. Sarkar, another ex-Chief 
Justice of India, Mr. M. C. Setalvad, who is a 
distinguished Member of this honourable 
House and a very leading jurist of the 
country, Mr. P. B. Gajendragadkar, who is 
again an ex-Chief Justice of India, and Mr. H. 
M. Seervai, a great constitutional lawyer and 
the Advocate-General of Bombay. I requested 
them to advise me on the principles that a 
Governor ought to follow in appointing the 
Chief Minister when no party secures an 
absolute majorily at a general election. The 
replies received from these experts indicated 
certain consensus. Three points emerged out 
of these disussions. Two important points 
which are relevant to the present debate are 
that the alignment of independents should not 
be ignored while assessing as to who is likely 
to constitute ths majorily. [n an Assembly 
besides the organised members, there are also 
inde-psndent members. That should be the 
attitude of the Governor about these inde-
pendent members? Their advice was that they 
also are members of the Legislature and so 
they should not be ignored in making the 
assessment. The second point was that the 
Governor should invite the person, who has 
been found by him as a result of his sounding, 
to be the most likely person to command a 
stable majority in the Legislature. He should 
form the Government. The third point that 
they had urged was that after such a situation 
the Governor should take care to see that the 
Assembly is called immediately to test the 
position. 



311      Short Duration [RAJYA SABHA) Discussion       312 

[Shri Y. B. Chavan] 

Unfortunately these guidelines could not be 
sent to the Governors. I wrote to all the 
leaders of the parties in Parliament and 
requested them to send their views on it... 

SH*IA. G. KULKARNI (Maharashtra) : 
Including Dr. Bhai Mahavir. 

SHRI Y. B. CHAVAN : I do not remem-
ber it, but I must have written to his party 
leader. Unfortunately till this day I have not 
received a reply to that . . . 

SHRI S. N. MISHRA : Did you write io 
me ? 

SHRI Y. B. CHAVAN : Unfortunately 
you became a party later. This is my open 
invitation even now. I did not convey these 
guidelines officially te the Governors 
because unless I had some sort of agreement 
with the parties concerned, I did not want to 
put forward guidelines as from a party 
Government. I did not want to take that 
position. Now, Sir, even the consensus, 
which has emerged as a result of discussions 
among the jurists in this country, is that 
ultimately the Governor has to choose a 
person who is likely to command a stable 
majority in the House. This is the consti-
tutional position. As far as the present 
Constitution is concerned, this is the po-
sition. I hope Mr. S. N. Mishra does not 
dispute it. 

SHRI S. N. MISHRA : May I know 
whether the advice was elicited before all 
this fall of Ministries took places with great 
rapidity? All this rapid fall of Ministries 
took place after 1967. 

SHRI Y. B. CHAVAN   :   Quite right, but 
this discussion took place in the context of 
Rajasthan. When this discussion was going 
on the toppling of governments was 
mentioned. It was a very fast development in 
this country. This was not something new. 
Whether there is the fall of one government 
or ten governments, ultimately the consti-
tutional  position  does  not  change.  The 
constitutional  position remains  the same. 
This is the  basic constitutional  position. 
Now, what the Governors  have done in this 
particular matter is a matter of fact. I do not 
hold brief for anybody. Now, what   is  the  
charge  against  the Central Government? His 
point is, why is it that 

the Governor of U.P. decided to come to 
Delhi? I do not know why he decided to 
come to Delhi. We could not ban people 
from coming to Delhi. AS he said, Delhi is a 
geographical centre. People are attracted to 
Delhi, but I do not know why. Mr. Arjun 
Arora said that it is a very fascinating place. 
Possibly so, but I want to assure this hon. 
House that we did not invite or we did not 
summon the Governor to Delhi. Somebody 
said that it was kept secret. It is not a fact. 
For the first time I knew about it from a 
newspaper that the U.P. Governor was 
leaving for Delhi. So, there was no question 
of inviting the Governor here. 

Then, the most important thing that has to 
be noted is this. Wtwt started changing the 
whole thing in U.P. was the al of Mr. 
Charan Singh. According to him, Mr. 
Charan Singh is not a good person because 
he is in somebody else's company... 

SHRI S. N. MISHRA : I have established 
him to be a husband, widower and a bride-
groom within twenty-four hours. He is a 
picturesque and a romantic person. 

SHRI Y. B. CHAVAN : Now, listen to me. 
Why do you interrupt me? I did not interrupt 
you. The point is Mr. Charan Singh changed 
position, whether for right reasons or wror.g 
reasons, it is a different matter. It is not for 
me to justify or do otherwise, but it does not 
lie in their mouth to say that Mr. Charan 
Singh was a very good person and a person 
fit to be the Chief Minister as long as he was 
with Mr. Gupta or Mr. S. N. Mishra and 
immediately he becomes an unworthy person 
and a wrong leader when he wants to be 
guided by his own judgement in the matter. 

Then, again, Mr. Charan Singh did not 
change after the Governor came to Delhi. I 
would like to refer to the letter from Mr. 
Charan Singh which had appeared in the 
press. The letter is dated 11th February. 
From the content of the letter it appears that 
the letter was written by him at eleven 
o'clock.at night. In that he has made a 
reference to certain discussions he had with 
Dr. Ram Subhag Singh and Mr. Lax mi 
Raman Acharya a day before, i.e., 10th 
February. It was about rethinking in t he 
mind of Mr. Charan Singh, about conti- 
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nuing his alliance with the Jan Sangh and 
SSP. It started on the 10th February in the 
evening and as a result of that process 
which started on the 10th February he 
writes on the 11th February very cate-
gorically.   This is what he says:— 

"I have had an unhappy experience of 
the Jan Sangh and SSP leadership in 
1967-68. The talks that the Jan Sangh 
leader had with me this evening barely 
an hour ago . . . 

That means that the Jan Sangh leaders 
seemed to have had talks with Mr. Charan 
Singh at 10 o'clock on the 11th, i.e., at 
about ten p.m. He says :— 

"In practice the attitude of the SSP has 
convinced  me that  my experience of the 
last SVD Ministry was going to be 
repeated. This is just to inform you that in 
the circumstances it will  not be   i 
possible for me to back a government   j 
that may be formed with the help or in   I 
association with  Jan  Sangh,  SSP  and 
your party." 

He was absolutely clear in his mind as 
to what he should do and what he should 
not do and he has very categorically in-
dicated the reasons for it. He has again 
said this:— 

"I have, therefore, decided not to 
accept any invitation that I may receive 
from the Governor for forming the 
Government." 

This was decided by Mr. Charan Singh 
before the Governor reached Dilhi. There 
is no question of the Government of India 
trying to influence the decision of the 
Governor. Who could have influenced the 
decision of Mr. Charan Singh? If at all 
anybody is to be thanked, as I have said in 
the other House yesterday, for the change 
of mind of Mr. Charan Singh, the thanks 
should go to the Jan Sangh and SSP. 

 

 
SHRI MOHAN LAL CAUTAM : Sir, I 

want... 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : No interruptions please. 

SHRI Y. B. CHAVAN : I do not want to 
be interrupted. I never interrupted you at all. 
I have not interrupted anybody. I have heard 
your speaches very patiently. Let me 
complete my reply and then you and the 
Vice-Chairman may decide among 
yourselves as  to what we should  do. 

So, Sir, the reason why Mr. Charan Singh 
changed his mind lies in the history of the 
U.P. Governments. There is no point in 
blaming unnecessarily the Central Govern-
ment for that. What could we have done? 
The earlier experience of Mr. Charan Singh 
about the SVD Government is mainly res-
ponsible for it. Now what was the Governor 
supposed to do? The point argued is that 
Guptaji had recommended the name of Mr. 
Charan Singh when he resigned. When he 
resigned, some people had claimed that it 
was the right of the retiring Chief Minister 
to nominate his successor because he was 
not defeated. This is also a very interesting 
and an illusory logic. 1 have got all respect 
for Shri C. B. Gupta. He was a veteran, 
senior member of my party. Merely because 
he has left the party some months ago 1 do 
not want to speak in derogatory terms about 
him. But the fact remains 
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[Shri Y. B. Chavan] that when Cuptaji 
decided to resign, he did not desire to oblige 
anybody. I think he is a realist. Gracefully he 
decided that as he had lost the majority in 
the House he should leave. That was very 
graceful of him. 1 must also say that he 
made a very One judgment. It is to his credit 
that he made a fine political judgment that 
after the split in the Congress Party, the only 
person who could lead a stable Government 
in U.P. was Mr. Charan Singh. Therefore, he 
decided to recommend his name. Ultimately 
whatever happened between the different 
parties, the Governor has accepted the 
recommendation to invite Shri Charan 
Singh. Where was he wrong? He accepted 
the resignation which Guptaji gave grace-
fully. Also he accepted Guptaji's political 
judgment. I do not think there is anything 
wrong about it. There is nothing wrong in it 
at all. I should say that all these different 
political forces have tried something in U.P. 
It is good that another socialist force has 
emerged in U.P. Let us give it a trial. Really 
speaking, it is not a question of this party or 
that party. A fair deal must be given to the 
people of U.P. Everybody wanted that Mr. C 
haran Singh should be the leader. They saw 
in him the saviour of U.P. He is the right 
man in the right place now. Let us try to give 
him co-operation. Let us try to give him our 
good wishes. I would like the hon. Members 
to forget all the political anger about it, be 
graceful, be fair, be a sport, and give all the 
compliments to the Governor that he has 
helped to bring a stable Government. This is 
about U.P. 

Let us come to Bihar. What is the com-
plaint about Bihar? Sir, in Bihar there was 
President's rule. The Bihar Governor has 
written two letters, copies of which we have 
laid on the Table of the House. There was 
nothing to hide. Therefore, we decided that 
these letters should be placed on the Table 
of the House. The Governor has given in the 
first letter his assessment and his conclusion 
that there was no possibility of forming a 
stable Government because he wanted to 
convince himself about a stable majority. He 
also mentioned in the letter, that he had told 
so to Mr. Daroga Prasad Rai who had 
claimed the support of some political 
parties. I think the central thinking 

of the Governor appears to be that he dia not 
want merely to depend on the individual 
members because he had seen certain 
unpredictability about their political be-
haviour. That is why he viewed them as 
undependable. He also writes of a more 
qualitative dependability of certain political 
parties, because he has found there is 
certainly some disciplined behaviour, there 
is some sort of national control over these 
political parties. Therefore, he has men-
tioned P.S.P., he has mentioned C.P.I., and 
also some other political parties as 
dependable. Dr. Mahavir made a complaint 
that his party was not mentioned. He has 
also not said that it is undependable. By 
implication if that is meant, I do not know 
about it. The main point of his argument is 
that he had asked Shri Daroga Rai to get in 
writing from these two important political 
parties that they supported his leadership. 
The others had written to him; the only two 
parties left were the P.S.P., and the C.P.I. 
Till the time on the 11th when he wrote this 
report there was no commitment in writing 
from these two parties. Naturally he was 
more concerned, and the hon. Member from 
Orissa has mentioned the talk Shri Bhasin 
had with the Governor when he was in 
Patna. 

SHRI  BANKA  BEHARI  DAS   :   Shri 
Prem Bhasin. 

SHRI Y. B. CHAVAN : He was certainly 
concerned about  one  thing. 

In the normal course the period of the 
Proclamation was coming to an end on the 
26th or the 27th of this month. Naturally he 
wanted to warn the Central Government of 
the possibility of none being able to form a 
Government. The Government was then 
required to prepare a motion and bring it to 
this House this week. Instead of discussing 
the revocation probably we would have 
otherwise discussed the extension of the 
Proclamation. Naturally he sent the report. 
But all the time what was the duty of the 
Governor ? Even though he had 
recommended the extension of the Proc-
lamation, his basic duty was to accept any 
first opportunity to invite a person, with a 
stable majority to form a Government, to 
activise the democratic and constitutional 
machinery. It was his duty. As a last resort 
he   had   recommended   extension   of  the 
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Proclamation period. Naturally, even then 
he had not suggested the dissolution of the 
House. Even the first time when he made a 
recommendation for takeover of the 
administration, he did not recommend a 
dissolution. He kept the House in sus-
pension because he always wanted to have 
an opportunity to allow a democratic and 
popular Government to be formed; to revive 
the constitutional working of the 
Government. 

SHR1 S. N. M1SHRA : Sir, I would 
crave your indulgence. The Governor had 
i.iid that it was being continued only for the 
sake of election to the Rajya Sabha. 

SHR1 Y. B. CHAVAN : Mr. Mishra is a 
very important political thinker and 
constitutional pandit. He mentioned the 
immediate reason, but the basic reason— it 
is not necessary to mention; it is inherent ail 
the time in the situation. Does he mean to 
suggest that the Governor had in mind that 
immediately after the election to the Rajya 
Sabha the House was to be dissolved? It is 
not so. You must not take a literal meaning 
of it. The intention of the Governor has 
always been to seize the first opportunity to 
form a Government and revive the 
democratic functioning of the Government. 
It goes to the credit of the Governor that 
even when he had recommended the 
extension of the Proclamation period on the 
th, when he saw the possibility of formin a 
stable Government, he seized upon it and 
went against his own recommendation to 
make a recommendation to the President to 
this effect. You must give congratulations to 
the Governor for his moral courage, for his 
honourable conduct. {Interruption.) The 
point is whether he made any 
miscalculations. Ther also is another drama, 
in both the States. There is one common 
drama. In both U.P. and Bihar somebody 
was wanted as the leader and he was 
refusing to be t ader. Here is another case. 
Shri Ramanand Tiwary was first of all 
appointed eader of the SVD. Somebody was 
trying to garland him and he was rejecting it. 
There was Shri Charan Singh, they wanted 
him to be the leader of the SVD, and he 
again rejected the offer. It is a story of 
reluctant bridegrooms in both U.P. and 
Bihar, I do not think that the Governors have 
made any mistake about it. 

SHRI S. N. MISHRA : They have found 
a good bride in you. 

SHRI Y. B. CHAVAN : Polyandry is 
not allowed. Some Member made the sug 
gestion, I do not know who exactly was the 
person who made the suggestion, but some 
body mentioned about some Rs. 50,000. 
This is something below dignity to make 
such mention, to make such reference 
against the Prime Minister. In this matter 
the Prime Minister's behaviour has been 
absolutely above board. What we all wanted 
was that the democratic functioning in 
the two States should be restored, because 
1 think in all this political game who have 
suffered most are the people of U.P. and 
Bihar. Let us forget all these insignificant 
controversies. Let us try to rise above 
party loyalties and wish well of the new 
Governments and wish well of the Gover 
nors. ____  

CLARIFICATIONS ON THE STATE-
MENTS RE THE VISIT OF THE 

SOVIET DELEGATION HEADED BY 
H. E. MR. SKACHKOV AND RE THE 

EXPANSION OF BOKARO STEEL 
PLANT 

MR. DEPUTY CHAIRMAN : There are 
certain clarifications . . . 

SOME HON. MEMBERS : No, no. 

SHRI A. G. KULKARNI (Maharashtra): 
Those who are interested can ask. 

MR. DEPJlY i H IR- AN : The House 
decided that immediately after this 
discussion, Members would be allowed to 
seek clarifications on the statements made 
and ther fore, it i proper that we finish these 
two subjects on the agenda. I do not think 
we will take more than five minutes. 

SHRI A. G. KULKARNI : Five to te 
minutes. 

SHRI M. N. KAUL (Nominated) : To-
morrow. 

MR. DEPUTY CHAIRMAN : This 
morning we had agreed that the clarifica-
tions will be asked immediately after this. 

SHRI A. G. KULKARNI : Sir, it was 
agreed, and that was why we did not ask 
clarifications yesterday. It was decide 


